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7 OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEl~CH 

ALLAliABAD. 

Dated : This the 10th day of JANUARY 2005. 

Original Application no. 1 655 of 2004. 

Hon' ble Mr. Justice S.R. Singh, Vice-Chairman 
Hon'ble Mr. s.c. Chaube, Administrative Member 

Lal t-1an Yadav, s/o P.c. 'l adav, 

R/o Kunda Khurd P.O. Mugl1alsarai, 

Chandauli. 

• •• Applicant 

By AdY: sri s.K. Dey , srJ. s.K. Mishra 

VERSUS 

Union of India through t he General Manager, 

E.C. Rly •• Hajipur Bihar. 

2. The Divi sional Operating Manager, E.C. Rly., 

Mughalsarai (Chandauli). 

3. The Station Manager E.C. Rly., 
( 

Mughalsar a i ( Chandauli ) • 

4. The senior Divisional Operat ing t-1anager, 

E.C. Railway, Mugh alsarai (Chandauli) 

••• Respondents 

By A&/ : sri K.P. Singh 

OR D E R 

By Justice s.a. Singh, VC. 

Heard sri s .K. Mishra , l e arned counse l for the 

applicant and sri K.P. singn , learned counsel for t he 

respondents. 

2 • The applicant who claims to have been appointed 

t o Gr oup 'D' service vide order ddted 15.12.1997 i s aggrieved 

by the order of t ermintlt ion of his services . However, 

t he order terminating h i s services has not been 
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nor the date of the order has been mentioned in the OA • 

The grievance of the applicant is that he was neither 

served with the charge sheet nor the order of termination. 
~\_.... 

Infact his grievance is that he ~s never associated 

with the enquiry in the matter and, therefore. aggrieved 

by the alleged termination he preferred a reppesenta~ion 

dated 23.12.2003 (Ann A6). 

is that the applicant 

3 • The case of the respondents on the otner hand 
It;,,_....... ~ ~ 

had infact~acknowledge the finding 

of the Enquiry Officer on 01.10.1999, but preferred no 

reply within time allowed by the Disciplinary Authority. 

whereupon by letter dated 17.12.1999 he was given one 
then 

more chance to submit his ··reply. EvenLit is the case 

of the applicant that he did not submit any reply to the 

finding of the Enquiry Officer. In the circumstances 

Sri K.P. Singh, r espondents counsel, submits that the 

a pplicant cannot raise~y grievance agains t the order 

-0£ termination, if any. 

4. Having heard the learned counsel for the parties 

and upon regard being had to the facts and circumstants 

and the submission made by sri s.K. Mishra the OA is 

disposed of with the direction t o the senior Divisional 

Operating Manager, E.C. Railway, Mughalsarai to consider 

and decide the applicant's representation dated 20.10.2002 

and 23.12.2003 by a reasoned and speaking order within a 

period of t h r e e mon t hs from the date of receipt of copy 

of this order alongwith aforestated repre sentations of 

the applicant. The applicant is permitted to implead 

s e nior Divisional Operating Manager as respondents no. 4 • 
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The OA is dispose d of in terms of the above 

There shall be no order as to costs. 

• • 
Member A 
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vice-ch air man 
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